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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

O, A.NC, 1958/34 -

0. A.NT, 1960/94 /
0,AND,1964/94 /‘\Q?
0.ANG, 1967 /94 '

Hon'ble Shri R.K,Ahooja, Member (A)

New Delhi, thi%éday of September, 1995

Pz}

0, AsN0s1958/94

Shri Te9.Patil

s/o Shri Shamrao Bandoji Patil
aged 43 years

working as Deputy Director
Central Water CUmmlSSlGﬂ

Sewa Bhavan

FoKePuram

NEW DELHI = 110 066,

At present to Centraining Unit
CWPRS, Pune~22,

Resident of Qrt. No,978, ScchorelV
ReKoPuram

NEW DELHI, oo ﬂ@@llcaﬂt

(By Shri K,L.Bhandula, Advocate)

e A ND, 1860/94 3

Shri Wijay Kumar Chawla
s/o Shri Tulsi Das Chauwla b
aged 40 working as Dv, Director, BCD( SENE)
Central Water Bommission 0
Wing No,1, Ilnd Flaor £ =
West Blocke11 S
R.KoPuram

NEW DELHI - 110 066

‘R/o F=118, East of Kailash

New Delhi - 110 065, : ses Applicant
(By Shri K.L.Bhandula, Advocate)
0, A.ND01964/94 ¢ P

Shri T,M, Venugopalan

s/o Shri C.K.P,Nambiar

aged 45 years

working as Dy, Director
Irrigation Planning Directorate
Central Water Comnission

Room No, 203, Sewa Bhawan
R.KaPuram

NEW DELHI - 110 066,

R/o C=311, Pragati Vihar Hostel :

Lodhi Road, NEW DELHL = 110 003, .. Applicant
(By Shri K,L.Bhandula, Advocate)
- ‘ COﬂtd..,;Z/—
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0,A.ND, 1967 /943

Shri B, G.Kaushik

s/o Shri D,P,Kaush ik

aged 39

working as Deputy Director
Monitoring (West) Dte,,
Central Water Commission
Room No,506, Sewa Bhavan
RoKoBuram

NEW DELHT « 110 056,

R/o House No,63, Pocket F=26
Sector No,7, Rohini
DELHI,

sse Anplicant
(8y Shri K,L,Bhandula, Advocate)
Vs.
1. Union of India through
the Secretary to the Govt, of India
Ministry of Water Resources
Shrama Shakti Bhawan
NEW DELHI,- 110 no1,
2. The Chairman
Central Water Commiscinn

Sawa Bhawan
R.¥%,Puram

NEW DELHI -~ 110 066, soe Resnondents in al. the
: four DAs,

(8y Shri K,C,Sharma, Advocate)

DEDER
Hon'ble Shri R.K,Ahooja, Member(A)
Since the subject matter of all the four Original
Applications (No.1958, 1960, 1964 and 1967 of 1994) is the

same, they are disposed of by this common order,

O, 8.ND,1958/94¢

2. The applicant Shri T,S.Pstil joined Central
Water Commision (CWC) on 12,12.1977 as Assistant Director,
He was given adhoc promotion as Deputy Directaf in the
pre=revised scale of éé.1100 {6th year or undsr}53-1695)
WeEsfy 17.2,1983 and his pay fixed at Rs,1100/=, His
promotion was regularised w.e.f. 22.1,1985 when his pay

Cm{:’dtooccs/"'




anomalous situation has basn created inasmuch—gs

his pay is now less than that of his juniers.

5. Shri K.C.Sharma, learnad counsel arguing

for the raspondsnts on the other hand draw attantisn
fo tha concerdancs tabls annaxad to pay rulas,
accerding to which, ths pay of the officer in the
ssnicr scals i.s. pay scals of the Daputy Diractor,
Cannot excead Rs, 1100/~ till tha complation of

6th ysar of servica.

6o I hava carsfully considerad the mattar.

Tha orders of the Tribunal in O.A.N0O.2014/9) and tha
g@arlier Judgmants (D.A.Ne.3319/92; 3321/92) clsarly
laid déun the rule that there will be no diffarasnce
in ad-hec ssrvice and regular sarvics in so Par as ‘
the question of earning incremants is concernsd. 1t
would follow therafrom that banefit of adhoc

sarvica for sarning incremants would accrus only

if the sama accrues on regular service in a
particular grads and not otherwisa. Thus, the first
incrament would ba 2arnad in the sanior scals only
on complation of 6th year of sarvics. It was on

this basis that in 0.A. No.809/89(Shri A.K.Jain

Vs. Union of India & Others ths banafit of adhoc
sarvices was allowad only on complation of 6th

yeal of sarvica. Tha applicant jeined servica on

1212, 1977 and he thus complatad his & years of servica

on %1, 12.1983. Ha was promotad on ad=hoc basis on
17.12,1983 and his Pirst incrament was rightly
granted on 17,2.1984,

Contdesss. /=
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'k7. For ths rsasen stated above, the application

is allewzd. The impugned Office Hemerand&m
dated 05.09.1994 is quashed and sat-aside, Respandenﬁa
are dirscted to Fix the péy of the applicant takihg
into account his adhoG service with first increment
in senior scala“ﬁn ;§§pletimn of 6th year of service.
The applicant would be sntitled to all the arraars

of pay, atc. on account of rafixation which will ba

paid him within a pariod of thres months from the

‘date of receipt of a copy of this order. There

shall bs no order as to copsts.,

D.A.NU.]QGQ[QQ;

8e The applicant, Shri V.K.Chawla jeinsd as
Assistant Oiractor on 16411.1979 and was promotad an
adhoc basis to the pest of Oeputy Directarruith =
affect from 31.12.1983. Hz was given one incremant of
pay with effact from 1.12.1985 but by fha impugnaé
erder his pay was wrongly revisad ta'R§.1100/-.

~The impugned Office Memorandum datzd 29.12. 1993 is

accerdingly quashed and set-aside and the raspendesnts

ara directed to rafix ths pay of Shri Chawla Gﬂégﬁgﬁﬁg

Complation of six ysars of service taking into aecesnt :

the pariod of adhoc promotion and to pay him all
arrsars of pay, atc. within a period of thras menths
from the date of recaipt of a copy of this ordar.

No costs.

0.A.NO. 1964/94;

9. The applicant, Shri T.M.Vanugopalan jainaﬁi
as Assistant Dirsctor on 3.1.1977 and was promoted .on

Contd. «s6/=




adhoc_baéis to the post of Deputy Director with

effect from 25,9,1981 when his pay was fixed at
Rs.1100/-, He earned increments with effect from
1.9,1983, His promotion was regularised on 22.1.1985

‘and his pay was fixed at Rs,1200/- with effect from
22,1,1985 whereas his pay should have been Rs,1200/-
with effect from 1.9.1954, In the light of the decision
in U.A,NC,1958/94, thé’impugned Office Nemoréndum

dated 5,9.1994 (Annexure A1) is quashed 8&&g€ﬁ§$§%§ﬁ&?

and the respondents are directed to refix the pay

of Shri Venugopalan taking into dccount the period

of adhoc promotion and to pay him all arrears atc,
within @ period of thres months, from the date of

receipt of & copy of this order, No costs,

U, N0,1967/943

10, The applicant, 3hri B.G.Kaushik joined as

Assistant Director on 15.12,1979 and was promoted on

adhoc basis to the post of Deputy Director with effect
A from 31.12,1983 when his pay was fixed at Hs,1100/-.

In terms of the OA No,1958/94, the impugned Office

Memorandum dated 29,12,1993 is quashed aqqﬁaatéggiée

and the respondents are directed to refix the pay

of Shri Kaushik taggng into account the period of

adhoc promotion and to pay him all arrears of pay

etc, within a period of three‘mohths from the date_k

of receipt of a copy of this order, No costs,
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MEMBER(A) . —
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